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I\ THE CENTRAL ADMINISTRATIVE TRIBUNAL, CALCUTTA BENCH, CALCUTTA

Original Application No. 1360 of 2017

IN THE MATTER OF:

. Dr. C. PUSHPAVALLI,

aged aboutK). years, wife of Shri Attzdu|

'

Jabbar, working to the post of Post Graduate

Teacher (English) in the Andaman College and

tesiding at Andamar: Oceat Breeze (Home

Slay), Macehi Lins, Opposite Airtel.Tower,

. Ward-Nn. 10, Snadipm-r,,l"-‘c.:";'Blair- 7441065, s
. _ , b

...Applicant

“Versus-

. ;-‘ 8 -:-A" '--. . . ..-.E; . "
1. UNIOR OF IRDWGC servicé fthrough the

|

- Georgtary, Government of India. Ministry
! Fl i;\. , . e ,
of Human Resource Development, Shastri

Bhawen, New Delhi-116001;

, THE  LIEUTENANT  GOVERNOR,

Arnidamar” & Nicobar Isiands,: Raj Niwas,

Port Blair-74410% -

¢

3 THE = ANDAMAN & MICGBAR

ADMINISTRATION, service through the

Chief Secoreary, Secretariat  Sompiex,

. P R ~.".-" .o
\ o T Bl 74410

Ao
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THE  PRINCIPAL secRéTAh\é
(EDUCATION), Andaman & Nicobar
Ad-ministration, Secretariat Comp!ék, Por-t'
Blair-744101. |

‘HE DIRECTOR OF EDUCATION,

Ardaman. & .Niccbar Administration,

Secretariat Complex, Port Blair-744101.

THE  'SECRETARY,  Education.
Departméni, . Andaman & Nicobar.

- Administration, Sécretariat Complex, Port

Blair-744101.

THE SECRETARY - CUM -

DIRECTORATE, Education Department,

Andaman &  Nicobar Ad_mini'strat]ion‘.

secretwiial Complex, Pert Biair-744101

THE  DEPUTY  DIRECTOR  CF

EQUCATION (ALMIMISTRATION),

Andaman & Niohar  Adminisiration,

Seoretanat Complex, Port Blaii-744101.
THE PRINCIPAL, Anrdaman College,

Chakragoan, Port Blaii- 744107,

Dr. LAXMI, Assistant Professor (Hindi)

wbiking on diverted capacity in Andaman

7z




=,

[Py

1.

- 'A_ndén:_ﬁ_"a”n .C.Vo.“ege' u'nder_‘t:he 'Diiré'ctor» of

12

Educatlon - Andaman ‘ & | _zN,i.Cbbéi‘

{

College under the Directdr Of Education]: .
. . { . B ¥ G

A‘hdaman, & Nicobar Adm hi;‘stration_i‘ v

Lo |
Secretariat Complex, PortBlair-744101. |.

%
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Miss. JONCHIBETH, Assistant Professof’

i

v (Eﬁgllsh) Wé.ﬁking on vdiv'ei'rted :;(;iépa Clty i r -j"-“

’

Administratioi, Secretariat Complex, Port!

$ ¢

Blair-744101. R

TR
Dr. AJITHA 'NARENDRAN, Assistant

§

Professor  (Commerce): working on’ "

- diverted capacity in Anda-ma'nf"fColl'ege;““f ’
under the Director Of Ed_n‘lcati"on;j_-:
Andaman & Nicobar | Admihistration] .

Secretariat Complex, Port Blair:744101. | = i ©
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No. O.A. 354/01360/2017 Date of order: 21.9.2017 .

Present: Hon'ble Mr. A.K. Pattnaik, Judicial Member L
Hon’ble Dr. Nandita Chatterjee Admmlstratlve Member

For the Applicant. . . Mr.PC. Das Counsel
Ms. T, Maity, Counsel
For thé’R’éébdndentS - Mr.S.K. Ghosh, Counsel

O R D ER (Oral)

A.K. Pattnaik, ;}udici'a'l Member:

Heard Mr. P.C. Das, Ld. Counsel for the applicant and Mr. S.K.‘Ghosh.lj
- Ld. Codnsel appear'ing for the official respondents. |
2. Mr. S.K. Ghosh, Ld. Counsel far the official respondents subrhitted |
that as per his'instruction the -representation claimed to have been

preferred 'by the ‘applicant on 8.9.2017 (Annexure “A-13") has not yet been

received by the official respondents. However, Mr. P.C. Das, Ld. Counsel for

the applicant may supply XEerox copy of the said reptesentation to Mr.

Ghosh during course of the day.

i

3. This OA has been filed by Dr. Pushpavalli challenging impugnedI

Ofﬁce Order No. 2012 dated 14" August, 2017 by Wthh he has beer? ,

transferred from Andaman College to Sr Secondary School, Model Port

[
Blair, impUgned Office Order No. 72 dated 14.7.2017 by which he wa,ls
directed to report to the Directorate of Education, impugned Office Qrdér

No. 2857 dated 14.8.2017 and Office Order No. 76 dated 19.8.2031:7"=b;y

means of which by way of diverted capacity the A&N Administr’atio‘fn ha'.v.‘e
. l
appointed: three persons on diverted capacuty as Professor of Andaman

College, |mpugned Office Order No. 87 dated 1.9.2017 by WhICh the
»

present applicant has been replace‘d as Guest Faculty and .aISQ

1
1

non-consideration of the representation submitted by him-on 8.9.2017. T'h%i:s

O.A. has been filed praying for the following reliefs:
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“a) To quash and/or set aside the impugned Office Order No. 2012
dated 14" August, 2017 by which your applicant has been transferred
from Andamah College to Senior Secondary School, Model, Port -
Blair being Annexure A-8 of this original application.
b) To quash and/or set aside the impugned office order No. 72
dated 14 July, 2017 by which your applicant was directed to report
to the Directorate of Education with immediate effect being Annexure
A-9 of of this original application;
¢) To quash and/or set aside the impugned Office Order No.
2857 dated 14" August, 2017 and Office Order No. 76 dated 19"
August, 2017 by which by way of diverted capacity by replacing your
applicant, the Andaman & Nicobar Administration appointed. three
p'ersons on diverted capacity as Professor of Andaman College
which is absolutely against the law and order being Annexure A-10
and A-11 of this original application.
d) - To quash and/or set aside the impugned Office Order No.
87 dated 1st September 2017 by which by replacing your present
applrcant SOME persons have been engaged by authority concerned
-as Guest Facutty to deliver Iectures in various disciplines in Andaman
College on contract basis berng Annexure A 12 of this orrglnal
‘application. :
) To pass an appropnae order. drrectrng upon the
respondent authority to. allow your_applicant for performrng as. a
Professor in the Andaman College in terms of the Ofﬂce Order No.
1745 dated 2" May, 2014 issued by the Andaman & Nrcobar
Administration till the regular incumbents joined against the sard post
in the concerned discipline being Annexure A-4 of thrs orrgrnai
application. " -

4, The facts in a nut shell as per Mr, Das Ld. Counsel for the- applrcant |

are that the applrcant was rnrtrally appornted vide apporntment order No .

" 4227 dated 7" November, 2006 to the post of Post Graduate Teacher

'('Engllsh) He was relieved of his duties from the Andaman College Wef |

14.8.2017. On 14.8.2017 the respondent authorities issued an- offrce order

by which ‘three persons were appointed on diverted capacity reptacrng the _

applrcant. He preferred a representation on 8.9.2017, which ajre still

- pending consideration.

5 ‘Mr. Das, Ld. Counsel for the applicants submitted that the grievance

of the applicant would be more or less addressed if a specific order i
passed by directing the concemed authority i.e. respondent N&. % ‘to

dispose of the representation dated 8.9.2017 within a specific time frafme.”
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6. Therefore, we dispose of this O.A. by drrechng the respondent No. 7
that, if any, such representation as clarmed by the apphcant has been

preferred on 8.9. 2017 and the same is still pendrng consrderatron .then fhe

same may be considered and disposed of within a perrod of four Weeks .

from the date of receipt of this order.-

7‘. Though we have not entered into the merits of the case still then we
hope and trust that after such consideration if the applicants grievance s
' found to be genurne then expedrtrous steps may be taken by the concerned
respondent No 7. wrthrn a furfher perrod ‘of 6 weeks from the date of such
__ consrderatron to extend the ‘beneflts to the applrcant However, rf in the
: meantrme thev sard representatron stated to have been preferred on
8 9. 2017 has afready been drsposed of then the result thereof be
communrcated to i apphcant within a perrod of 2 weeks from the date of
recéipt of a copy of this order.

8. With the aforesaid observatio}n and direction, the O.A. is disposed

of.

9.  As prayed for by Mr. Das, Ld. Counsel a copy of this order along

with paper book be transmitted to the respondent No. 7 by speed post for -

which Mr. Das undertakes to deposit necessary cost in the Registry by the
next week. \

10. Status quo as on date so far as the applicant’s conti-nuance in his
present place of posting will be maintained till the representatlon is

considered and drsposed of and the result thereof communicated to the

applicant.
(Dr. Nandita Chatterjee) (A K Pattnark)

Administrative Member . Judicial Member

SP




